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Northern Zonal Council Meeting

Shri Basappa:
*341 < Shri P. C. Borooah:
Shri Jashvant Mehta:

Will the Minister of Home Affairs
be pleased to state:

(a) whether it is a fact that a
meeting of the Northern Zonal Coun-
cil was held at Srinagar in the
beginning of July, 1965;

(b) if so, the main subjects dis-
cussed thereat; and

(c) the decisions taken by it, parti-
cularly for peace and security in
Jammu and Kashmir?

The Minister of State In the Minls-
try of Home Affalrs (Shri Hathi):
{a) Yes, Sir,

(b) Attention is invited to the state-
ment laid on the Table of the House
on the 18th August, 1885 in reply to
unstarred gquestion No. 286.

(¢) The proceedings embodying the
decisions taken at the meeting will be
placed in the Parliament Library as
usual as soon as they are flnalised.
No question relating to peace and
security in Jammu and Kashmir was
discussed at the meeting.

Administrative Reforms in Judicial

Bystem

*342 Shri Harish Chandra Mathar:
Will the Minister of Home Affairs be
pleased to state:

{a) whether Government propose
to bring about any radical reforms in
the administration of the judicial
system in the country;

(b) whether he has discussed this
matter with the Chief Justice of India
in the context of his recent world
tour; and

(e) -what ls Government's amess-
ment of the delays and other defi-
ciencies in the administration of law
and Government’s reaction in the
matier?
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The Minister of Btate in the Minis-
try of Home Affairs (Shri Hathl):
(a) Administration of Justice is pri-
marily the responsibility of State
Governments. However, the Gowv-
ernment of India continue to take in-
terest in the improvement of the
judicial system in consultation with
State Governments. A Law Commis-
sion was set up in 1955 and in its re-
port submitted in 1958, it made a num-
ber of important recommendations for
the improvement of the judiclal sys-
tem., Thege recommendations have
been brought to the notice of the
State Governments. The Second Law
Commission has undertaken a detail-
ed scrutiny of the Civil and Criminal
Procedure Codes which when com-
pleted is likely to give significant
guide lines for further action.

{b) No, Sir,

(¢) For the subordinate courts,
this is g matter for the State Govern-
ments to attend to. As regards High
Courts, the position of arrears is
periodically looked into and whenever
necessary steps are taken to create
posts of Additional Judges.

Application of Articles of Constitution
to Kashmir

Shri Raghunath Singh:
Shri Prakash Vir Shastrk
| Shri D. C. Sharma:

Shri Yashpal Singh:

S8hri R. 8. Pandey:
| Shri Jagdev Singh

Siddhant}:

| Shrl H. C. Linga Reddy:

Will the Minister of Home Affalrs
be pleased to state:

(a) the steps that have been taken
by Government to see that more
Articles of the Constitutioz wre gra-
dually spplied to Jammu and Kagh-
mir State; and

. J’l

(b) the present position in this
regard?
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The Minister of Home Affairs (Shri
Nanda): (a) and (b). Proposals for
application of certain Articles of the
Constitution to Jammu and Kashmir
State are under consideration in con-
sultation with the State Government.
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Bennett Coleman and Co.

Shri Warlor:
Shri Mohammad Elias:
*345. Shri P. C. Borooah:
j Shri Indrajit Gupta:
| Shri Vasudevan Nair:
Will the Minister of Home Affairs
be pleased to state:

(a) whether the Special Police
Establishment which was asked to
investigate intg the affairs of M/a
Bennett Coleman and Co. Limited
has submitted its report;

(by if so, when the report was
submitted to Government; and

(c) the
matter?

The Minister of State in the Minis-
try of Home Affairs (Shri Hathi): (a)
Yes, Sir,

(b) 14th June, 1965.

decision taken in the

(¢) The matter is under considera-
tion.

Talukdar

otr

Committee on Price
Petrol Products
Shri Yashpal Singh:
346, 4 Bbri B. S. Pandey:
“ ) Shrl D. C. Bharma:
| Shri Jashvant Mehta:

Will the Minist of Petrol
and Chemicals be pleased to state:

(a) whether the Talukdar Com-
mittee on the fixation of prices of

F prod has submitted its
report;

(b) if so, the salient features
thereof; and

(c) the action taken thereon?

The Minister of Petroleum and Cho-
micals (Shri Humayun Kabir): (a)
to (¢). The Working Group on Ol
Prices constiluted unde;r the Chair-
manship of Shri J. N. Talukdar, sub-
mitted its report to Government on
18th August, 1965. It is now under
examination. As soon as a decisiom
on the recommendations has been





